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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. E/2677/2007-EX[DB]

(Arising out of Order-in-Appeal No. 254-261-CE/APPL/KNP/2007 dated
25/07/2007 passed by Commissioner {Appeals), Customs & Central Excise,
Kanpur})

Commissioner of Central Excise, Kanupur Appellant (s)
Vs.

M/s Ram Shree Steels (P) Ltd. & Others (Total - 8) Respondent (s)

Appearange.

Shri Rajeev Ranjan (Joint Commr.) AR for Appellant
Shri Ashish Kumar Shukla (Advocate) &
Shri Am# Awasthi {Advocate) - for Respondent

CORAM;:

Hon'ble Mr, Anil Choudhary, Member (Judicialy ¢
Hon’ble Mr. Anil G. Shakkarwar, Member (Te%ﬁii’i‘c"zi‘])“

=

Date of Hearing 31/10/2017

Date of Decision 31/10/2017
FINAL ORDER NO=TT223 Q01T

Per: Anil Choudhary

+

Revenue is in appeal against common Order-in-"

Appeal No.  254-261-CE/APPL/KNP/2007  dated
25/07 /2007 passed by Commissioner (Appeals) Customs
& Central Excise, Kanpur, whereby he has been pleased
to hold that under the facts and circumstances there is .
no question of confiscation of seized goods and the cash
available in the factory of the respondent - M/s Ra'm

Shree Steels Private Lamited.



2 APPEAL No, Bf 2677/ 2007-EX[DB]

2. Heard the parties.

3. It is informed that initially Revenue had filed only
one appeal against M/s Ram Shree Steels Private Ltd.
and others. Subsequently vide Misc Application No.
E/MISC/1165/2007, they proposed to add other
respondents on the ground that the same were
mistakenly left out. This Tribunal by order dated 21
January, 2008 issued notice to the respondents namely
Shri Pradeep Kumar Gupta, Shri Raj Kumar Gupta, Shri
Govind Singh, Shri Sudama Prasad Gupta, Anand Kumar
Gupta Shri P. C. Sinha and Shyam Prakash Gupta.
Thercafter, vide subsequent order dated 28t February,
2008 being Misc. Order No. 378/2008-EX, the addition of
other respondents was also allowed.

4. Having considered the rival contentions, we find
that the Learned Commissioner (Appeals) have passed
the detailed .and reasoned order. Further, we find {rom
the grounds of appeal raised by the Revenue that it is
more or less repetition of ailegation(s) in the show cause
notice, Not a single error or ground have been raised
against. the findings by the Learned Commissioner
(Appeals) in the impugned order. We also take notice that
in the main appeal by the Respondent - M/s Ram Shree

Steels Private Ltd., before this Tribunal, being Appeal No.

\74/&;\



APPEAL No. B/ 2677 1 2007-EX{D8]

L

E/3112/2006, the allegation of clandestine rermoval
and/or production have heen decided in favour of the
respondent-assessec. In overall view of the maftter, we
find no merits in this appeal by Revenue. Accordingly,
the same is dismissed, The respondents shall be entitled

to consequential benefits, in accordance with law.

 (Dictated & Pronounced in Courtl N
-Sd/- : . -Sd/-
(ANIL G. SHAKKARWAR) (ANIL CHOUDHARY)
Member (TECHNICAL} Member{JUDICIAL)
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